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AOT No. IX oF 1917,

[PASSED BY THE Inpian LEGISLA']IVE COUNOIL]

(Recewed tﬁe assent af the Governor General on the 130k
Marel, 1917.)

An Act to a.rﬁénd the :Ind‘ia,n'Bill_'s of
Exchange Act, 1916."

h “ f-HEREAS it is expedmnt 10° amend the Indran X1V of 1916, -
Bills -of. Excba.nge Act, 1916 It is hereby

“Shorttitle 3. () This Act may bo called the Indlaﬁn Bills
" of Exchange (Amendment) Act, 1917. :

(2) It shall be in force during the- contmuance -
“of the present War, and for a pemocI of six months

- 'Amexiumeut_ . . In section 2 of the In(han Bills of Exchange XIV of 1916,
s he kv Act, 1916, before the word * payment”, wherever
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that Word occurs .in the said ~ section, the words
“acceptance or ” shall be: 1nselted




